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x TN THFE CENTRAT, ADMTNTSTRATIVE TRTRUMAT,
TLUCKMOW BFENCH

ORTGTNAT, APPT,TCATTON NO.147/1991.
: this the day of 02.11.2001.

AON'RLE MR. A.X. MISRA, MEMBER ADMINISTRATIVE
HON'BLE MRS. BHARATI RAY, MEMBER JUDICIATL

Sachidanand,

‘ S/o Sri Sunder Sharma.

2. Gurhax Singh,
S/o Sri Pritam Singh.

I 3. Vasudev,
| S/o Sri Kamal Kumar.
Address for service of all notices:-C/o Rajendra
I KumarShukla, resident of 31/3 Purani T.abour
Colony, Aishbagh, T,ucknow.
... Applicants.
F By Advocate:-Sri Som RKartik, B/H for Sri T.P.
Shukla.

Versus.

Union of India,
through the General,
Manager, Northern,
Railway, Boroda,

' : House, New Delhi.

2. Ny. Chief Mechanical,
f Engineer (W),

Carriage & Wagon,

Workshop, M. Railway,

| Alambagh, T.ucknow.

3. The assistant,
Personnel Officer (%),
Carriage & Wagon,
Workshop, N. Railway,
Alambagh, Tucknow.

... Respondents.

By Advocate:- Sri Praveen Kumar B/Y for Sri Ang

Srivastava.



O R D ER ( ORAL )

BY MISRA, MEMBER (A).

On behalf of respondents Tearned counsel produced
before us order dated August,b1991 showing\that all
the three applicant's have been $§§$Z§£é§§i as
Xhalasi apdaccordingly, it is stated that the 0.A.
has become infructuous. A perusai of the relief
clause shows that the applicant's have also prayed
for tﬁeir seniority over thoseg persons who are
junior to the applicantb%gg;gegT;ced on the Panel

dated N2-02-1990 {(Annexure-3 to the 0.1.).

2. Tt is accordingly directed that the
respondents shall fix the seniority of all the
three applicant's as per rules if the same hawe
not already heen donpe. The 0.A. 1is disposedéf as
above. Copy of the order giving appointment to all
the three applicant's have been placed on record.

Cost easy.

‘. M.—

MEMBER (.J) MEMBER (A).

Dated:-02-11-2001.
Lucknow.
Amit/.
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I THE CENTRAL ADMIJISTRATIVE TRIBUML
LUK 'CW BEXCH, LUCK.CUW

Sachidanend & othBrS sseseessereoscs fpplicents
Jersus

Union of Indiz & others cessecootoe Respondén‘l‘.s
FORM =1

APPLICATION UNDER SECTICN 19 CF THZ
AORMINISTRATIVE TRIBUMLS ACT, 1985,

For use in Tribunal's office :

Dats of Filing

or

\g»
SNZ\Q Date of receipt by post

§%Ef://// Registration Mo,




IN THE CENTRAL ADRMINISTRATIVE TRIBUMRL
LUCKHEOW BENCH, LUCKNOW

C.A,. NO. \‘-’\7 of 1990 (L)

SeChidanand & OthBTrS csesccsccesccsnse :’ﬁpplica’\ ts
Versus

Union of India & others cesevececsee Respondents

I ND E X
S1, Description of papers Page Nos,
No,
Te Applicationo se l__ 'é

2, Annexure No,1~ Circular dated
16/19@1091987 P.S. NO. 94080 ee l'7‘_

3., Annexure No,2- Order dated 8,9.1988
of Hon'ble Supreme Court, oo l&-

4, Annexure No.,3- Notice No.DCME/ 704/
Khalasis dated 2.2,1990 of panel
of 149 temporary khalasj.Sa e ’3/ gg

5. Pouwer, 25 P 2_(,

El=e g A3

Place ¢ Lucknouw, Sig. of the applicant.
Jate ¢ April » 1990,



[ -
e

s
. .Auow/q:‘
~Y

1o ;:r:“.- [ w f/\\b

IN THE CENTRAL ADMINISTRATIVE TRIBUMAL
LUCKNOW BENCH, LUCKNOW

0. Noo | L\:}Gﬁ 1990 (L)

BETWEEN

Sachidanand & othsrs sessessssce Applicants
AND

Union of India & Others sesesessese Respondents

DETAILS OF APPLICATIDN 3

1. Particulars of the applicants 2

(1) Name of applicants
(ii) Name of the father?
1. Sachidanand
S/o Sri Sunder Sharma

2, Gurbax Singh
S/o Sri Pritam Singh

3. Vasudsv

S/o Sri Kamal Kumar

(iii) Designation and office
in which employsd oo Nil,

(iv) Address of office oe  Nil,

(v) Address for servica of ,, C/o Rajendra Kumar
{Z ZJa’f"{ all notices
Shukla, resident
of 31/3 Purani
Labour Colony,

Rishbagh, Lucknow,
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2. Particulars of the respondents $

(i) Name and/or designation 1.

of the respondents .

2,

3e

(ii) Office address of the

respondents,

(iii)Address for service of

all notices,

A\

Union of India
through the Gensral
Manager, Northern
Rai lway, Baroda

House, MNew Delhi,

Dy, Chief Mechanical
Enginser (u),
Carriage & Wagon
Workshop, N.Rly.,
Alambagh, Lucknow.

The Assistant
Personnel Officer (W),
Carriage & lagon
Workshop, N.Rly,,

Alambagh, Lucknou,

3+ Particulars of the order against

which application is made ¢

(i) Order HNo, o
(ii) Date oo
(iii)Passed by oo

DCME/ 704/ Khalasis
24261990

Asstt, Personnsl

Officer, Northern
Railway, Carriage &
bagon Shops, Alambagh,

Lucknow,



4.

"3-

(iv) Subject in brief ¢ The gplication is

' directed against the
formation of panel of
149 temporary khalasis
in grade of Rs.750-940
(RPS) as declared on
22,1990 on the basis
cf the selection conduc=-
ted from 1.1.1990 to
29,1,1990 by the Asstt,
Personnel Officer,
Northern Railuay,
Carriage & Wagon Shops,

Alambagh, tucknou,

Jurisdiction of the Tribunal $
The spplicants declare that the subject matter
of the order against uwhich they want redressal

is within the jurisdiction of the Tribunal,

5, Limitation ¢

SETPErY

The applicants further declare that the appli-
cation is within the limitation prescribed in

Section 21 of the Administrative Tribunals
Act, 1985,

6., Facts of the case ¢

The facts of the case are given below 2=

6(1)  That the present application is directed against

the exclusion of the applicahbis from the g point-

ments made from the panel of 149 temporary



=4

6(2)

6(3)

6(4)

S

6(5)

—4-

khalasis in grade Rs.750-940 (RPS) declared on
2.2,1990 while persons junior to them in the

said panel have been given appointments in
contravention of the ordsr of the Hon'ble Supreme
Court dated 8,9.19688 and of this Hon'ble Tribunal
dated 27.9.1989 in 0.&, No. 84 of 1989,

That the gpplications were earlier invited

for formation of a panel of casual labour/
khalasis by letter dated 19.8.1383 by respondsent
Noe3s

That the applicants submitted their applications
on the basis of the aforesaid letter dated
190841983 and after the due process of selsction
they were successful and wers brought on the
pansl of 187 successful candidates by notifica-

tion dated 22 05. 1984.

That instead of making appointments of the
candidates on the aforesaid panel datad
22,5,1984 the said pansl was arbitrarily
cancelled by order dated 3.1.1985 by respondent
No.2 without disclosing any reason or prior
notice or affording any opportunity to show

cause agai nst the propossdl cancellation,

That simultaneously on the same date of cancella-

tion of the said panel i.e8e 3.1.1985 another
notice was issued inviting g plications to

empanel 127 persons as khalasis,



6(6)

6(7)

6(8)

T

NS

That the applicants being aggrieved by the
cancellation of the panel dated 22,5.1984
and on 3,1.1985 inviting applications on the
same date to empanel 127 khalasis, some of
the g plicants filed writ petition No,590 of
1985 in the Hon'ble High burt at Lucknow.
The majority of the applicants also filed
an application before this Hon'ble Tribunal
as 0,A., No, 500 of 1986, The respondents
postponed the interview to be held from
22,7.1985 to 3,841985 by letter dated

27,7,1985,

That after coming into force the Csntral
Administrative Tribunal A&ct, 1985, writ
petition No, 590 of 1985 - fMohd. Ashfaqg and
others Vs, Union of India and others, stood
transferred to this Hon'ble Tribunal u/s 29

of the said fcte.

That respondent No.2 issued another Notifica=
tion dated 545.1986 inviting applications to
form a panel of 250 khalasis in Carriage &
Wagon Workshop. Against the aforesaid notifi-
Cation dated 5.5.1986 an applicatiog was moved
by the epplicants in the above writ petition
No, 590 of 1985 for staying the selsction of
khalasis on the basis of the aforesaid notifi-
cation . No order on the said gpplication
could be passed as the writ petition stood
transferred to this Hon'ble Tribunal and the

stay application is still pending for disposal,



¥

6(9)

151f22212}¢112:—’

6(1C)

The applicants also made a representation to
the opposite party No.2 endorsing a copy
thersof to the Gensral Manager, Northern Rly.,
that since they have been selected and empansl-

led they are to be given appointment first,

That the respondents £mn their counter affi-
davit to the above writ petiéion Na, 590 of
1985 have taken the plea that the pansl of
casual khalasis on daily wages during 31.3.84
to 31+12,1990 was formed on 22.5,19688., However,
in view of the ban on filling up of the vacan-
cies as notified by the Railway Board vids
their letter No.,E(G;B4/HC-2~1 dated 15.3,1984,
the entire panel, including the gpplicants,
could not be engaged as casual labour., It

was further stated that in the meantine
direction was also received from the Railuay
Board vide their letter No.E/NG/11-84/CL/43
dated B6,1984 as circulated vide G.M,P's
letter dated 6.7,.1984 Printed Serial 8547

that the strength of casual labours as exist-
ing on 14141984 should be frozen and this
strength of casual labours be absorbed in
reqgular service against vacancies arising

from time to time. On this basis the stand
taken in the counter afficavit was that the
panel of casual khalasis dated 22.5.%584

became irregllar and was cancelled.

That the aforesaid factual position does not

disentitle ths applicants duly selected and



6(11)

6(12)

— e
rCz4gl«1é%.

6(13)

brought on the panel of casual khalasis from
being absorbed as regular khalasis after due
screening on completion of 120 days continuous
service as casual labour in accordance uwith

the rules. The action of the respondents dated
22.501984 after more than 9 months by notice
dated 3.,7.19685 was wholly illegal, arbitrary
and malafide and amounts to discriminating the
applicants in matter of appointment. It is
also in contravention of the policy as laid down
in the Directive Principles under Part -~IV of

the Constitution of India.

That the interviews of candidates were held in

a clandestine manner and underhand manner and
accordingly a panel dated 12,5.1586 was formed

of 120 persons to the sxclusion of the applicants.
The applicants were thus deprived of their

chances of appointment as khalasis. fMany of

them in the meantime became overage and thersfore

ineligible in accordance with the rules.

That the action of the respondents in successively
drawing up a panel for appointment of khalasis
during the pendency of the writ petition No.590

of 1985 in the Hon'ble High Court and application
No.500 of 1986 was arbitrary, malafide and dis=-
criminatory with a view to jeopardiee the appli-

cants' chances Por appointment as khalasis,

That this Hon'ble Tribunal by its judgment

and order dated 24,11.1987 dismissed the
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Registration O.&. No. 500/86 alonguith O.R.
No. 206/87,

6(14) That in ths aforesaid judgment and order
dated 24.11.1987, rejecting the applicants!
claim, this Hon'ble Tribunal accepted an
altogether different stand taken by the

respondents,

6(15) That the selection of the applicants on tha
post of casual labour was said to be irregllar
inasmuch as outsiders through the Employment
Exchange were not considered for the same,.

This stand of the Railuay Administration was
wholly untenable in the facts and circumstances
of the case and was taken up as an after

thought and which was not taken up in the counter
affidavit to writ petition Bo, 590 of 1985,

which has been transferrsd to this Hon'ble

‘.k Tribunal and registered as T.,R. No.1705/87

(Mohd. Ashfag and another vs. Union of India

and others) and is till pending before this

Hon'ble Tribunal,

6(16) That by circular No,220-E/0-21(E~IV) dated
Ez?iETEYZ;:z- 16/19.,10,1987 printed sl. no, 9408 regarding
employment of sons and wards of Railway
Employeses in class IV category it has bsen
Clearly laid down while endorsing an earlier
circular dated 28.5.,1984, p.s, No.8601-A on
the same subject that such sons/immediate

dependents of railuay employees be given

preference. The earlier circular dated



Pl

28,9,.1984 provided that their applications
may be received direct without going through
the agency of Employment Exchange. It was
clearly laid down that such sons/immediate
dependents for recruitment in class IV
category who are nearing retirement be given
preference, A photostat copy of the circular
\ ¢ dated 16/19,10,1987 P.S. No., 9408 is being

Annesxure~-1 filed as Annexure No.1 to this application,

7&_

6(17) That the respondents clearly suppressed the
‘/ aforese;id circular dated 16/19.10,1987 P,S.
No, 9408 from this Hon'ble Tribunal in order
to mislead it in passing the judgment and
order dated 24.11,1987 regarding employment
of sons and wards of railway employesss in

class IV category.

6(18) That the stand taken by the Railway Adminis-~
ii tration in not drawing up the panel of casual
khalasis but only of regular khalasis on
account of the ban is inconsistent and legally
untenablealthough the bar imposed by the
Railway Board is not applicable in the facts
4?%i;52{[:;22 and circumstances of the present case of
applicants, This technical plea was raissd
in order to exclude the applicants from being
considered for regularisation as khalasis from
the subsequent panel of khalasis drauwn up by
the respondents illegally and malafide during
the pendency of the writ petition No.590/85

and application O.R. No. 500/86 befors this

Hon'ble Tribunal,
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6(19) That in any cass the applicants in sccordance
with tha rules on scraening after 120 days
continuous service are entitled for regulgri-
sation, Thus the applicants, by illegal and
arbitrary cancellation of the panel by order
dated 3.1.1985, wers deprived of thair chance
of eppointment as khalasis and subssguent
recruitments of khalasis are wholly illegal,
arbitrary, malafids and discriminatory from
which the applicants uere excluded and in

the meantime most of them alsc becama overags.

6{20 That an S.lL.P. was filed in the Hon'ble
Supreme Court sgainst the judgment and ordsr
dated 24,11,1987 passed by this Hon'bls
Tribunal. By its order dated 8.9.1988, the
Hon'ble Supreme Court, on the basis of statae
ment made by the learned Addl, Solicitor
General, ordered that the bar of sge would
not be made against any of the applicants

when a fresh panel is prepared, This concession

| Y
@,

as made by the 4ddl. Solicitor General shall

operate in respect of the consecutive adver-

tisements for employment, This is so in vieuw

of the fact that the applicants have alrsady

W besn in pansl and that pansl bas bean cancelled

without giving notice to them, & photostat

copy of the order dated 8.9,1988 of Hon'blsg Supr-
Ennaxure-~2 eme Court is being filed as Annexure No.2 to

this application,

6(21) That on the basis of the aforssaid orcder, the
applicants preferred a representation datad

5:1.1989 to the respondents,
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6(22;

6(23)

6(24)

That in spite of the aforessid order on the
basis of the statement made by ths Addl,
Solicitor General on behalf of the respondents,
the respondents are determined to deprive the
applicants, from consideration and appointment

as khalasise.

That by notice dated 8,9,1989 applications

have been invited for drawing up a panel of

150 persons for filling up the post of khalasis
in Carriage & Wagon Workshop, the same for
which the applicants were selected znd empa~
nelled, In this notice the applicants have
alsc been allowed to submit their applications
on the basis of the order dated 8,%.1988

passed by the Hon'ble Supreme Court, The appli-
cants accordingly submitted their applications

and were called for intervieuw.

That the selection test for which the applicants
were subjected on the basis of the notice

dated 8,9.1989 inviting applications for draw-
ing up a panel of 150 khalasis was the sams to
which they had already besn subjected earlisr,
They uere required to 1lift a gunny bag weighing
37 kgo and were also asked a feu questions
orally by wzy of an interview, This pracess gf
selection was adopted when the g plicants were
brought on the panel of 187 successful candie
dates by notification dated 22.541984 and which
Was subsequently cancelled on 3.1.1985 as

already stated above, The process of selection
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ANnne xure-3

6(25)

6(26,

J25)

w2

in the present case was, therefore, the same
and this process of selection has besn adopted
for drawing up successive panels of khalasis

by tha respondents.

That this Hon'ble Tribunal by its order dated
27.9,1989 in O.A. No. B4 of 1989 had directed
that till further orders 81 posts of khalasis
respondents
shall remain unfilled. The/spxkizamkx moved
an application for vacating the zforessid
interim order dated 27,9.1989 and this Hon'ble
Tribunal by its order dated 2.2.1990 vzcated
the interim order and directed that the respon-
dents may proceed to form the panel in furthsr-
ance of the advertisement dated B.9.1989
bearing in mind the observations of the Honfble
Supreme Court as also the applicable provisions
in respect of sons and depsndents of the
wvorking ra luay employees. The agpplicants
being sons and wards of the ral luay employees
thus covered by the Railway Board's circular

dated 16/19.10.1987 printed serial No,5408,

That by notice dated 2,2.,1990, the same data
on which this Hon'ble Tribunal vacated the
interim order, a pansl of 149 parsons selscted
as temporary khalasis in grade Rs.750-040 (3P3)
was announced, & photostat copy of the notice
dated 2.2,1990 of panel of 149 temporary
khalasis is filed as Annexurs Mo,3 to this

application,



A=z

6(27)

6(28)

6(29)

rey

w]3=

That from the panel dated 2.2.1990 of 149
khalasis 9 persons were selected for appoint-
ment in terms of the directions of the Hon'ble
Supreme Court dated 8,9,1988, They includs
applicants Sachidanand serial No.11, roll

No. 250, ticket No,78 B, Gurbax Singh serial
No.22, roll No, 1050, ticket MNo,107 L and
Vasudev serial No.46, roll No.179, ticket
No.911 A. Apart from the applicants, 6 more
psrsons were selected and placed on the panel
and they are indicated at serial Nos, 12, 21,

That despite the applicants® higher position
in the panel,which has been drawn up in accor=-
dance with merit, that is, at sarial No.11,

22 and 46 they have not been given appointment
as temporary khalasis in grade Rs,750-940 (RPS)
althoughparsons louer to them in the merit
position in the panel have bessn appointedi
This is in direct violation and defiance of
the orders of the Hon'ble Suprame Court dated
B8o9.1988 and the orders of this Hon'ble
Tribunal dated 27,9.1989 in O.A, No.84 of 1989,

That denial of appointment to the applicants
despite their selection and placement in the
panel while appointing persons placed louer
to them in the merit position in the same
panel dated 2.2.1990 is arbitrary and amounts
to discrimination in violation of Articles

14 and 16 of the Constitution of India,
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6(30) That the respondents had no intention at all
to appoint the applicants and others in'terms
of the order of the Hon'ble Supreme Court
dated 83,1988 and accepting their applications
and requiring them to participate in the selec~
tion was a mere eye wash intended to mislead
the applicants and others similarly placed
in defiance of the order of the Hon’ble Suprems
Court dated 8,9,1988 and the orddr of this
Hon'ble Tribunal dated 27.3.1989 in 0.&. No.
84 of 1989,

6(31) That the applicants, who have alrsady been
selected and brought on the panel of 187
successful candidates by notification dated
22.5,1984, have also a right to be appointed
on the basis of the Railuay Board's circular
dated 16/19.10,1987 printed serial No.3408
regarding employment of sons and wards of

railway employees in Class IV categorye

7. Reliefs sought ¢
In view of the facts mentioned in para 6

above, the applicants pray for the following

reliefs =

(1) To set aside the appointments of persons junior

L to th? aegliiants on the basis of the panel
“NQ,DCME/794/Khalasis dated 2,2.1990 (fnnexure

Mo.3) and excluding the applicants altogfisther.

- —
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(ii) To grant all consequentisl reliefa to
which tie applicants are entitled in the

facts and circumstances of the case,

(1ii) To allow the application with costs,

8, Interim order, if prayed for $
The applicants sesk issue of the following
intarim order 2

The operation of the panel dated 2.2.1990
of 149 temporary khalasis be stayed

pending disposal of the g plication.

1 Details of the remedies exhausted $
The applicants declars that they have availed
of all the remediss gvailable to them under

the relsvant service rulss, stce

-« 10, Matter not previously filed or pending with any
other court $
)(. The applicants further declare that they

had not previously filed the matter regarding
which this application has been made and nor
any such application, writ petition or suit
is pending before any court of law or any
other authority or any otner Bench of the

Tribunal,

11, Particulars of postal order in respect of the

!
ETthv%[,{,o
T application fes 3§

1. Number of Indian Postal Order & 62 &sug~y

2, Name of the issuing post office Hoy Cr Lronse,

3. Date of issus of postal order 26/l %
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12 Details of Index $-
2n index in duplicats containing the details

of the documsnts to be relied upon is enclosed,

1% Llist of enclosures ¢ As psr index.

In verffication ¢

I, Sachidanand, aged zbout years, son

of Sri Sunder Sharma, rasident of

do hereby verify that ths contents from 1 to 13
paras of this application are true to my
personal knowledge and beslief and that I havs

not suppressed any materizl factss

Dated $ April ,1990. wugl «trq

Sig. of the applicant.
Place ¢ Lucknou.

(s feper e
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IN THE CENTRAL ADMINISTRATIVE TRIBUMAL
LUCKNOWBEMNCH,; LUCKMNOW

O.A. No, \U\Q of 1990 (L)

ChandraKumar Pandey & others eecseececee Applicants

Versus

Union of India & 0thers eecceecerscoces Respondents

List of Enclosurss

Description of documents Fage Nos,

applicants 1 to 17, .e“? - 18

clerkse ce -019 -
and adhoc Head Clerks, .s 20-

2206.19880 [ X} X} 2’—- 23

tation dated 7.1.1989, e 24 . 30

of the ministerial Cadre, os 3}.

Sle

No, relied upon,

1. Chart showing the seniority
position and the date of adhoc
appointments respectively of

2, Order dated 8,10,1985 drawing up
the provisional panel of serving
graduates on the posts of senior

3. Order dated 13,4.7988 gpointing
respondents 3 to 18 as provisional

4, Result of reqgularisation test on
the posts of ssnior clerks datsd

56 Copy of the applicants! represen-

6, Applicants® representation datad
23.241989 to respondent MNo,2 to
circulate the list of seniority

7e

Promotion order dated 10.1.1989 promo-
ting respondents 21 to 23 as Head
Clerks. oo se 32-



L

=

8.

Order dated 1.3.1989 promoting
respondents 24 to 25 as Hsad
CISrkSQ e € ’g33-

Order dated 1431990 trsating

respondents 3 to 18 as confirmsd

Head Clsrks sven prior to the

date of their provisional =ppointe-

ment gs Head Clesrks, ..3q__ 9

ﬁYhﬁili:JZQ 78

Date ¢ April 96,1990, Sige of theYApplicant.

Place ¢ Lucknowe



I THE CENTRAL ADi{INISTRATLIVE TRIBUNAL,LUCKNOW BHNCH LUCKNOW.
sdedeaeaie
OsAol0e . of 1990
Chandre Kumar Pandey & otherse. « « ¢« o ¢« « ¢« ¢ ¢« o « o+ Applicants.
Versus
Union of India & others © o o o o + o o o o s se s+ sRespondents .
Al agan e
TeToTeTo™e ™o T T e e TeTOeTITOTe T Te e I T 0T 0 T e Te Mo e ™0 ™0™ ™00 ™ "™ e ™ e ™0 ™0 ™0 ™0 " ¢ TUW " 0 e ~ g~
SelNoe Names & Father's ‘Residence Approxe. Adhoc Prom~  Seniority
- Name Age. otion dt. Position
_ in 8r.Clerk in Jr.Clerk
bl That Tt Radl ek Tl Sk Bkl Bad Tl Sl A 2t ok Tl R Rl Sl Sl Wl S o P P P PR I o Rl Rl Rl Rl Rl L TeTe e e ™0 "0 "0"e " 0o e "o
1  Shri Chandra Kumar Pandey IMardan Khera,Near Nagar 53 Years 19.4.83 38
8/0 Late Jagennath Pd. Mahapaliks School,LKO.
Pandey.
2, Shri T.N.Shukla 555 Ch/111,Ram Hagar, 55 w 19.4.83 53
8/0 lLate Shyambehari Shukle Alambagh,Lucknov.
3¢ Shri Parsu Ram Singh Vill. Bishan Pur, 53 & 19.4.83 5
8/0 Late Mahabir Pd. PO. Bachharavan,
Distt.Rae-Barely
k' ghri Dinesh Chandra 555 Ch/19% Ram Hagar, 36w 19.4,83 A
Srivastava,S/0 Late Alambagh, Lucknov.
Dayashanker Brivastava
5. Shri Shitala Pd.Pandey C/0 Ravindra Kumar Yadav 31 © 11484 89
8/0 Late Ram Sadal Pandey Vill. Mehdi Khera(RDSO)
Alambagh . lucknov.
6. Shri Sarven Kumar Rai, II-164 J Rest Camp Colony 32 ¥ 11.8.83 o7
8/0 Muka Shri Hehatam Rai, NeRly.Charbagh,Luclmov. . Mol Nm
@Nhﬁq ¢
7. Smt.Saroj Bala Soni 567/196 Anand Nagar, 35 12.9.83 99 ATTante T /QR
W/0 shri B.W.Soni Alambzin, Lucknow. A _ i
84 Shrl T.L.Srivastava riohalla Gopal Puri. 35 13012.83 713 A

3/0 3hri Jppgdish Pd.Srix  Alambegh,Tucknow. . NoL e
Snivawtav & . ecotesovoe QOTIC @AM.Ve @ oPQ«.CFM:n



(2)
m“zm.. wmmoew Father's wmse Residence Approx. Adhoe Promo+~ Seniority
Age tion date Pogition in
in Sr.Clerk Jr.Clerk.
ha X Tl Rl Toad’ Radl Rall Tall Rl Tal Wl Rl R PR PR P P I e el Ral Bl Rl TeTeTE " T Te T "o T e T O™e ™ e ™ ™0 ™0 "0 ™0 ™ TeTOTeT I ™I ™ T e ™e ™0 ¢
9. Shri Satendra Kunmar I1-492 G,V.G.Rly.Colony 37 Years 2.6.8% ti§x 118
S840 Bulak Pd. Singh Alaubagh, Lucknow.
10. Shri Ou Prakash Singh, 91-A Sleeper Ground Colony 34 ® 108484 119
&/0 Shri Bhrigu Nath Singh Alambagh,lucknow.
11 Shri Sachendra Prasad Nalk Near Ish Shishu Mandir, 31 = 5.5.86 123
8/0 ghri Jokhan Pd.Naik. (Bahadur Khera)Alambagh,LKO.
12. Shri Kashi Pmasad C=3% Alambagh Police Station U2 @ 5:5.86 131
5/0 Late Bindeshwary Colony, Lucknow.
13« Shri Vijay Shanke® Singh 567/95 Anand Nagar,Alambagh, 33 " 5.5.86 136
8/0 shri Madan Gopal Singh Lucknow.
14+, Shri Samiullsh S=-3-B Langara Phatak, 34 5.5.86 145
S/0 late Safiullah Alambagh ; Lucknow.
15. Shri Nar Singh II-19B 40 Quarter,Rly.Colony 36 ® 5.5.86 147
5/0 Shri Mathura Singh Alambagh, Lucknov.
16. Shri lohd.Iliyas Ansari II-160 H Rest Camp @olonyyx s, 31 ® 27.1.87 153
5/0 iiohd.Idris, Charbegh,Lucknow.
17. Shrl Arun Kumar Sinha 149/331,ari Nagar,Lucknow. 27 ® 3+10.88 158
S/0 lLate S.N.Sinha
DR R IRERT CEERAEREARGE A np SRENE S AN R e P Y L] EN

e
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Rorthern Railw&h -

- .

Ofﬁce of ‘the .

DyeC.0.8./AMV, )
" office ordep-No¢ B/

Dated: [ Oct, !85 261 e

. m 4 M

In terms of G.M.(P)/nDLB letter No,
the following Clerks of this Office

.panel of 8r, Clerk %r
serving graduate h

1_010
Bamﬁ.

ade B 330-560 (RS
Tk8e

Shri Mahadeo Pal, Sr. Clerk (SDC/AKV)
Krighan Kumge, ~do- AMV)
Ram Tahsal Tewari e o 18 (")

n
i
]

8.XK. Srivastava, Clerk AMV
Om Shanker Verma «30w

Sudhir Ku

Shri
Tr
B L. Pra

umar Gupta, -do.

mar, Sr.Clerk

vastava, ~40~
apatl, .do.-

lerk

G.L. Bajpai, Clerk (aMV) |

Hausila Pd, 8ingh 8r,Clerk(SDC M
R.K. Cautan, 'c ﬁm‘ /8

3mt, Mehar Fatima 8r. Clerk MV)

Sbri Girja Shankep (sC) —do-éAMV

N.K. Shri
B

The following are al.ready officiating as Sr,

vastava, Clerk(cuB )’

Shri Mahadeo Pal,

Krishna Kumay, ° .o

Ram Tahal Tewari. TP SL AP
Kumary -

ﬂ
1

Sudhir
Hausila p

d. 31ngh.

Snte Mehar Fatima,
Shri Gurja Shanker ( 8C)

The following are ap

Bcale b, 330-55( (K3
Off'iCeSa

1
3, "
Se
7
9.

L]
5]

dot »

S\ 1.'\
Co to the follovin
Bajpai

(8) The 840

and 4008

leave &

3.K. Singh Cl 81. /CB)e

rivasta
oLo Praja
C.Ls Bajpal: §

8hri 8.K. Shrivasta Clerk/AMV. {: 2

%ﬁ@’&

GS & V!B
assg, (6) Th.

A8 _
1nt ts"{{: ’%La'o&"'

N

-

22)3/1843.% I (Regtt, )sdt. 23.9 85
‘have been pl;ced on the pi‘ovisiox':al

) on the basis of saleetion of
e name® are in order ot merit, .

224 - "
2343

Clerk on adhoc bahis. 1ot

ointed to offioiate 88 8r, Clerk on Pay M, 34t4n
WeCele UBs 1085 and Tetained iy thei!‘ 8ections/

4
va CB.

ier

o/AMV & C

4) The Seoti ‘
parties oong:rio t?" 98:

—d

;"
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HORTH BRN RAILWAY:

0ffice of the, Dye Controller of Stores,
N+Railway; Alamb>ci/Lucknow,

Offico Order Nco.E/ ; 77
Dat od; /3 April, 1988

The following cmployces are appointed to officiate as .

Head Clrrk on provisional and méhoc basis with immediate ~
offcet on Pay Rse1400/~ P,M, in Scale Rs,1400-2300 (RPS)e This
¥ill confer on them no claim of seniority or promotion in
preference to those who may be considered senior to these
staff after finalisation of the Court Caseg= ’

1. Snri Mahadeo Pal, SDC/GD/AMY,
g. n K. K. Sharm, Sr.Clerk/?MV.
;" Ram T2hal Tewari. . Clerk/aMV.
4 " Sunil Kumar Siagg?ﬁ; o- ~do-
5 " Om Shankcr Verma -do- TPP/ AMV
6. " Sudhir Kumar ° -do~ -do-~
Te " Sunil Kumar Singh —do- DSL/CB-LKO.
8. " Anil Kumar Gupta, SDO/AMV,
9. " Kaushal Kishore dr.Clerk-(CB,Depot .
e " Srivastava,
.10, n Suresh Chandra Sr.Clerk/aMV,
) Tripathi, R
Coar, ™ Banwari Lal Prajapati Sr,Clerk/sMV.
12, Haunsla Pde Singh S$DG/AMV,
13, = Girja Shanker Sonkar Sr,Clerk/TPP/aMV,
14, » Narain gumar Sr.Clcrk-ETD/CNB.
15« 8=t, Vecena Vohra 8§r,Clerk/amv,
16, Sri A KBMnlviya Sre.Clerk (TPP)/AMV,
'/ e

for Dy. Controllor of Sto res,
ly. Alambagh/Lucknow, »7' .
Cory %o the following i1~ -—

1. The 5,1,0.(W)/AMV & ¢B~-Lucknow,

2+ The D,C.0.5./NRly. Charbdagh, Lucknowe
3. The 4,0.0.8./DSL-CB,Lucknow,

4. o 4.C.,0.5,/BTD-CNB, VYN & MGs.

5. The  ASPS/(TPP)/aMV,

6. The Secction Incharges concerncd,

T« The partics copcernoed.

&
<
E_Cﬁ‘d& ’
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NORTHC RpTr b

N cier orler :O‘L//7QL

F8 o rostatoof sultubility test for the post of

prole s r0C-2040 (wS) held in this otffice on

Yooy
-

(G

-
i

D ted o ~R-1038

Sre.Clerk (C)
217t and

ST VY

2w thri DePe Pundey cierk-C3 .

~. Supi our Bachan Singh of fge Sr-Clerg.ﬂhdhoc) TPP /MY
qe Suri Lrid Leth wlo-  UDENETY 0 e
e Shri 5. Karmaial -0 Lo Lo s

3¢ Sori Ram Gulam Yadav — -CO- f?ﬁ?%- " “(‘
Co fnri Hathey Shyan «(0= Srl il v

7. Shri Perma pal Seth 0= "

3. Shri 3al' Kishore -do- .

9. Qhri C+K Pandey 30~ "

10+Sari Ke Xy Malvia . «do- "

11.8n7i thelshan Lal © wdo- "

12.5nri Puttu lal Offge DSK/III (sthoc) CB
13.Shri Rama “hanker 1 Offg+ SDC/ (adhoc )/ KMV

14 .5hri Re Dv SaXxena «d0 - -30-

_5+5Shri LelsSharra offg-Sreclerk (ndhoc )/ sMV
1Ce3hri Ram Shanker II Offge DSK/I111 (sdhoc )CNBe
_7+3uri Radhicy vpal OffgsSre Clerk (adhoc )/ sMV
T8.80pt JeBeShukla Offge SDC (adhoc )/ AMV

1UsShri CeXNeTripathi ~do~ «(0-

20+ STl Santata Pds Of fg+ST+ Clerk (adhoe)/CB

S Gnpi TeMeShnlelns el e e e GO
22:Snri ReSe Pandey -0 = 40 hoc DSL/CB

23+5tri Mond. Tarmin 0ffp«SDC (shoc )/ oMV

25 +9hrl Venv pSthana Offps Sre Clerk (schoc)/usMV

25-Snri Parasu R.m Singh Offge DSK/ "1 (sdhoc)/CL-

2C+Snrl Mohan Lal

~Q0w Lp CLLEL— A

' ©7+ 8771 Sadhu Rain Pandey -do- " SEN/C/ChBe
« 93,5011 L+Se Paniey offge Sre Clerk ndhioc )/ slambaghe

23+5hri Sohen wsal Offye Sr-Cleric (w»dhoc )/ MV
19.$hri Chandra Pal ¢inp. Offpe <DC (acthoc )/ »
51eSnr1 KailusSh Pendey Offge Sre Clerk " '
32.%hri Rachha Rum -0~ Db {xdhoc )/ bV

1}

MY

PO

33-Shrd Shiv Kumar Misra 1 Offge -DC (sdhoc)/iMV-

JasStrl KeDelTiputhd ~d Q0w

35:SLrl DeC-Srivastava Offg»§p« Clerk (adhoc)/CB

36+Shri Shiv 3chari Offpgs DSK/IIT (adhoc )/ MV
37+Shri Sniv kan 20~ (achoc )/ G

38¢Lppi Sheetla P2A« Pandey Offge Sre» Clerly Cu
3JeShTi pyaznddin Siddigque Offg. DIK/ITI/CNL.

ln \‘lh DO )

£0ekrs HeSe Mauriya Offge Sre Cleri (sdhoc) /aMV
G levkri Veerernire Ll ~10- e Y X
Geebhrt HeXe hud 10w LAV
(3e8bri Zulfd v Hussaln -10- e/ on
S eSSt 2. Corol tula Soniedo- "/ C3
Tefkyd Wy conest Singh -lo- TP R MY
LY

(

(°'0'?Oo-v
.

£t

S, too foliowiny vrmployces hus pussed the te¥ts This 1s
visional wnd is sulject to the Jceision in the court ca ¢se

o
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Shri M~P Verma Offgs Sr-Clerk (adhoc )/sMV
Shrd Tripurari Lal Srivastava Offge &nC (Adhocg AMV
Siri VeXe Verma ) g. X quon)/\VV /STe(lerk.
Sy m C.lT)te" Lal Singh 0% Qm;("]_(*f' (L leoe ) @vy &)
Sari Molile Qaniser Sildin li Of fge &ri Clom't(adhcs /DSL.CB
Thsiobatindra Fomar 001 SDC( AADEE M it
STYL O Prakgst kL~F] D ¢g' Sre Clerk AdhOC)/D5L~CB
Srri Zaved agragd Quiiwe ~T0- ~(0~ "
Sunil 4. Daniel 0Ly » S C.zrk (sChoe )/ VYN
S0 0eKe Srivestave 0FTgeSxe (leri (oo 3/ VYNe
<50l §ePe Naik Q£fge $¢ Cior: (sdbce ) ntV
£2rl Lalta Pd. C{lpe 0fzze & Tiozk (sdhon) MY
St Xe 0o Jochd, Ciige Sire Clius yedhoc} 24 ONR
$hyt THaz hhmtd “-tQ= “( Qe [
orid &bty Pae Singr Affme SDN ~Cne [tV
SLTLRe G Saxern Cifpaive Clavk. (ashec )iV
031 Golde Bajpul (Efge Sre CL otk /09b/ 070
fhry Kachi v Cffee SrsClevk (pﬂhoﬁ LT
Fi“;irﬂru.- ‘Pcv’ya Voure < Dee “Coe /1,12
SLrI PeKe Buioat N w ~3Ce /G
Shyl agmii Pc.h -c’.o- «Q0e / (B
Lhmmg "\.n /,bﬁlm(h Chaurasia~do. -do-/br”‘\/
SErdoLied Saanker Sirph udoo 3Co/+be /-
co.rd dinvean Yoms o <0~ —07/{'huCB
Srri Mohs Yaisus wdoe- 0wy (MY
Sollimetn Kamty Kumarl Offge Sre Cler) {choc )/CNB -
Sy Suarbin Layom S108%000 odoa o= /13
$v7e K-ule Micra (ffoe LIe Clock o=/ LM
<UL Kelloo Khan o QIfpe Syre oo (2boc "//"V
Sriofannonldin -( 0= ~d0 - c o
.>-.L \r %-"1'7"] —r,‘k("— '-IO"' Ji;.'
Sere Yeenn Uhcharan .one 6 -42"
ST MLt le Wai,eab ~<"o-~;r< “ /-m t-u/“‘ Tle
Erl Mehre IWinus -riya C elCe i
Sl oaeXs 2nrxz Sinha Clerk o Q0w /00
frilals ohmal o Offge &r-~Clerlf<(.l,""‘")Lrﬂv‘}*\'“
ST FIem DLl ingh =CC= Ty Lt ..\-o‘-, Y
rd lg' 23S, & "‘1"“? ~C D V (e /D bL-CB
Sriopeils Shun {” AT wr0- G e N
SrL o Davindra T «C.0= ~Ce / ("Be
Tl Se Zalaar phead Clerk ¥In¥ /C0e
3vi Chanan Sa 1‘/;14. CJ.e..‘:: LMY
Sri Prmeo Gond Ve
Sri Erac ng 3&ni PanGCy Clerk o
L1l VeKe Darswat Clerk A
€ri Sele Pundey (> ark ant
SiL Fam pzrey (lerk Ly
Sri Pankal Yumar Srive Clerk TP/ ANV
orl Ravi lumar S Xena Gierk AV
voimatl Vijsi Laxeri SaXenaClerk LMY
Srionller oniam civagrtaen O " \(\/\u\"‘
Sri o Liit V.o Qrivaciava M b \8/
O S A A o TPP - AMV
it N R " aMy
. (090 360e )




-3-

S’. .‘.
s Shri Juwehar Lal II O W F” (Adhov"uNV
T LnTi Vomra 2l SpaCaeyr Loc )/ BV
B Sbri Mannd d:” Cffeoe “QY/IL, P I
Ce Srri Savan Cander O“fg- 10 (adhor M3
. Srri Jap Sofan Lul Jfrge FC {-""’"‘/AMV'
) Shpl Buad Labl (Cf7e }C (B(ibck/f:
e SLTi Ram WNath 09fge P” (adaoc )/ £¥Ve
Ce o Skvi oDl Sharny -do- ~-do-/CNB .
e LT Moy i Nath Bam -30e  ~do- /AMVe
L Qi Tarialn oinoq w3Cm 0=/ CNBe
Lo ST Se Daswan “C0m  =ye /YYN
T2 tprd Misonotnar Dayal 0Tfge DAW/III/AM chuLaJ
3. ShrloLella Dusl ~CO- 0= [/ 5M¥
e Snpd &P Duvs -d0« (o~ /2
150 St el pinicari OfSre SreClerk (M\PCC)/AMV'
e SrYima il a2tia s0ary GHige Sr' u&ern(ﬂahccﬁgﬁiv
HEREE S G U G o w0 2N
DG SN Gndu Bula Geblot wlna =G0 Saay
Yo Sopd Dam Lolhen CLTre Spe (lerk (sdhoc) SEN (C)/CNBe

mrhe followine enniovees huve Tatlaed in the teote

) shrd Parma Mand Yuadava QF fee Sr- Che o {ning) TPPosMV
e Serd ol TonLowur Niroch QUloe Ied/uly fdtae Y Y.
e Shrl Panlad Youer Lendey ~-&;*4ﬂcJ~/, R .Cﬁﬂ?-
. [ REETN Yo Tt T ey . LA
e N l o v-“ i rv‘_, ) ..l e & r)c (1.,“1“,-, )/11.\/1"‘:‘-‘% "

2 k - L’
Ge  Spri tLallon’ma Furar Gunta QP fye @ Chomin («SFDe )/ CNBe
\C,oCo ' ,

“ UM U

1+ Shri Pgdam Lal Offge HG (sdhoc Y Cherbapghe

P D 32§ P
Ior Dy Contre ller of to:ﬁﬂ,

Lamha v/ Lalitnee |

Copy to the fulluWing for information -

- [ . - v .
1 ) The 5a0 (v \/h]\’ I..(Re
&N The TS /33"41
ey oA R
3 E..C

) the
Sy Yo P! i -

Yoo omer Jervdly Incuarges and the copcerned staff s
g \

XA g

e e,
\ L. i ,
Advceg:




-

“h\ i

W Cenluged

ﬂd\nuw'; (c(,\‘,';. | (/ b{(m‘“/ /l(‘(/v';(\« ({l'/n{,h /((((/.’(,‘u.f,\

O H e ) 4{{4‘(0(\1_) @

* ! r g ) i
(it Kliway Powdey © ooy —— = ffi;puts "
‘ Covies T Hilicouts s
Clews f Taka g e g g i fleshey
! n'm!;
To
The General NMenulerT,
Northern Rallwvay,
Headquarter Office,
Baroda Hou se-New Relhdo
Through Proper Channel
i it v —\V: t &r’
i ,/ > _"1“/,.’ . Regt Seniority - Promotion as Heiad Cl erike
vt ! s We the spplicants beg to sutmit §as under $
. AN [¢ 1o That we the some applicants Vera appointed as
<, - el Khallasl under the control of Districy Controller
- !

of Stores, now Deputy Controller of Stpres, Northern.

ear 1957 or
vé

Railvay, Alembagh, Lucknow during the
compl eted
asle

thereafter. We the some undersigned,

more than 15 years of service as Khal

2. That the Class IV and Lover Clags III erploy-

ess are entitled for prorotion to Clag§s 111 viz.
n Clerks

3% % of

EXEXKEKEX Clerks, Ticket Collectors, Tr
and Commercial Clerks.to the extent o
the yearly vacancies and a panel may

for one year requirerents..

3 That prior to 1972 the salectio
promotion from cless IV t0 M ass 111 ¥as conducted
by the Divisionsal Superintendent, novw Divislonal
Rallvay Manesger, Northern Railvay, Ha: ratgand,
Lugknovw, taking into account the vacajcies Oof all
the offices of pivision, Workshop and Stores etoe

to fill up vacancles from class IV to class 111
f

Le That the Rallway Board's imposegd ban on
creation of ministerial po sts and recrul tment,
‘ : :

. |
(=g ot csco0ed e
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keeping in view tO ghortage of staff in Mini erial

eoo( 2 eeso

cadre, the Rallvay Boards i ssaed directions 11l up
under ban posts to the extent of 60% from Cldss IV o
Class III and on compassionate grounde The Difstrict
controller of Stores, now Deputy Controller qf Stores,
Northern Railway, Alambagh, Lucknov, promoto' some class
IV staff to class III in the year 1972 on adfoc basi s
and since then we the undere gned ars working in

Mini sterial sides We al 80 passed the selectign for
promotion from class IV to Class III in the Year 1977.
Ccertain posts against which no class 1V emplqyees VWere
promoted and lying wacant vere filled in frog the
cendidates awal ting for appoihtnent on cOmpaHssz'Lonate

gi\aur'ld-'

Se Tnat as per channel of promotion g1l the posts

of clerk grade I ( Senior Clerk) were being led in
from the clerks grade II (Lover Division C1 ) after
passing the prescribed sui tability test. In 8
connection the Deputy controller of Stores, Jorthern
Railway, Alambagh, Lucknov has issued a Fotike No, 247-E
dated 15,20 1982 to hold a sd tatdlity Test lo 30 19 820,
octesdliod, Tesl wae held on Y-3~ 15852 beb~

S/ sri aj Kurar Pandey, Triloki Nath Tew and
Ssnkatha Prasad junior to Sri Rar Si romani Plandey, vwere
called to sppear in the sui tability test fox promotion
as senior clerk, tnough they were promoted from class
1V to class III in the month of October, 1978, i.e. much

sfter Sri Ram Siromani Pandey.
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6o That the aggrieved Sri Ran Siromani Pgndey had

takxen shalter of the court of Law and obtain

a Stay

Crder from the Bon'tle High Court, Lucknow
Lucknow, The Hon'ble High Court had issued
tions to include the name of the Peti tioner .

Si romani Pandey) and the result should be 4

7o That ‘n the meantime, the Rallway Roan
{1 ssied the direction to i1l wp 20% posts of
(A erks through dlrect recrul tment by the R

Service Commi ssion, vide letter Noo Pc-T111/
dated 18060 19810

8. That the recru tment of Senior Clerks

] e -

nch,
e ddreo-
Ram

ared

ps have
Senior

lvay
/3IDC/ 7

Ho the

extent of 20% could not be r.nade t,h;'o'uéh' Rai
Comzi sslon, Allahabad as sich, we the under
promoted as Senior Clerk on adhoc basls acc
seniori ty in the month of March, 1983 and

ve are wvorking as Senior Clerk without any

pending si tability tests

Ge That the Cidef Personnel Officer, Hea
Of‘ﬁce, Baroda House, New Delli invited appl
to hald a selection to fill wp the posts of
clerks to the extent of 20X in 198% We the

ay Service
gned vere
ding to

ce then
ek

Quarters

catdons

senior

i dersi gned

had no redui s te quali fications us such cot
applied. The sald test was conducted in the

and suaccessful employees Were piroroted as S

not
ear 1385

or Clerxs

10s  That the petitioners which were under {trial in

the Bon'ul e-Bigh Court, Lucknow Bench, Lucknow Were
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transferred to the Osntral Adwinistrative Trivtunal,
A11shabad in the month of July, 1987 and regl
626(M /1987, 627D /1987

tered as

11. That the Bontthle Central Adnini stratdve]Tribunal
A1l ahabad Quashed the office order No. XYXKX El41 dated
18 38 and issued directions to hold a fresh]suf tability

test for prorotion as Senior Clerk. The said ’uitability
tests have been conducted in the July, 1938 and the
resilt thereof declared on 22.8.1988. We the &)plicant
decl ared successful to promotion as Senior Cl¢rKes

12 That we the undersigned were promoted ap Senior

Clerk in the month of March, 1983 and slnce tRen we are

court, tlus ve are enti tled for confinuation

tion of two years service as Senior Clerk on

of sul tatility test conducted in the month ofjMarch,
1982

13 That the vacancies of Graduate clerks gpade
ke 3P-560 (k) have been filled in 1385, thus }hey are
not enti tled to get seniority over and above ghe
ernloyees working as Senior clerx since 1983 in Terxs

of correction slip No. 121 of Indian Railway Establi sh-

ment Manuale In the sald correction slip it ip clear
in regard to fixation of seniority of the dirgct
recrd ted persons, wherein it ie1lsid ¢ wn thpt vhere
the quota fixed for direct recrad tient in a p;}.rticul er

year 15 not (fulfilled due to unzwofdatlis reesre, the

$§o0r0008 3
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siort fell ©
with out giving retrospe
seniori tyo

14 That we the undersigned are at the ve
[4

retirezent and i f the seni
1983 ve shall be retired from service
thus ¥
the old age and it
securi We

15

Railway, Alambagh, Lucknow has called the ©

further aveneu Of promotions viz.
Nonsmtni sterial  vide Note
and he Las excerc: sed our op tions for fatu
in mini sterial sidee Our cases for promoti
Clerk have not be
have been called from the senior clerks p

against Graduate quotas /5; now A U
/

16,
against graduate quota during the year 198
been promoted as Head clerk
dated 13 41988 on adhoe basts It has fur
to our notice that the remaining senior cl
promot?d against graduate quota are also g

promoted 88 Head Clerk earlYe

170 That the seniority 1ist of clerks Lo

(Grad

Lort

.r
© a——

000000060

Nerd-dh

ctive bene fit for py

as S5e
e will not be enti tled for full bene

will sl 80 Dbe violation ©

That the Deputly controller, Stores, K

Mini steri

That the eumployees promoted as seniox

e 11) 'and senior clerks (Grade I) havé no

ay be made good in the Ibllowin& year

jrpose of

rge OF

ority is not bein glven fror

or Clerk,
t dquring

F soclial

brthern

btions for

L ana

e No. 30-E da;ec# 19. 8, 88

promotions

as Head

en congldered and further bp tions

oted

clerk

and have

vide office Order NoOe ® 77

er coxs
TK B

dHng to be

er Grade

t been
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Lot fled from 1382 widch against the instructipns laid

down in Printed Serial Kuzber 6000, The Hon! Tribunal
had &l 8o 1ss1ed directions to 1 ssue the senlo ty 1list
{n terms of para 2 of Ind an Railway Establilsiment

¥ gnual, but nothing has been done & far.

In view of the facts and . rcunstances #tatod

’ above, We the undersigned request for the follfovwing
reliefs }

a) The Seniority list for senior clerks an+ Lover

piviston Clerks be publi shed before the
of Head Clerkst ]

b) We the undersigned be given seniority
e date we sre originally vorking as Senio

c) We the undersigned be promoted as Head
to the direct reorui ted clerks ( Senior
they are junior to us in terms of correption slip .
0o 121 Of Indian RailV Estebli shmen tfManualse
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.y to The Controller of Stores, Head Quarter'# Office,
tgrcda House, Nevw Dellhd, for information and ne?dml

4

actione

Copy in advance td the General Manager, Northeqm

Rallvay, Baroda House, New Delhi, with the requpst

that the necessary instructions may kindly be ipsued
to the Deputy Jontraller of Stores, Alambagh, Lhdcnow
for our seniority and promotion as Head Clerke

Yours fai thfully, |
\//\:7;“\\(“ .}\’\’( G e U Syenco O fr\v'—\
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To
The Dy.Controller of Stores,
Hoﬂlyodlambagh LuckuOwe

Respected $1ir,
Regi~ Publication of senfority liste

We the applicants be; to submit as unders-

(1) That the Ruilway Bourds have issued instructions

. for the upgrading 1n ministerial cadre vhich were
applicable from Olels1984e

0

€

= Mg,
S —— «ff I/'J.l.'e("'

P (2) That as per Ballway Boards letter the post of OsSe
- 408 oyBdeClerk ,SreClerk ,and Clerks vwere got vetted
= by accounts and accordirngly the orders for promotions
" Were made in 198, .
(3) That the promotifon tn minieterial cadre Vere made~
in 1986 but the sentority list have not-been publish
according to grade ~wine (A8 per direction of Railway
Boards the sentority list within three years should
have been publishe L. N
Therefore 1t 18 requested that the seniority list of the
ministrial cadre may kindly be ci{rculated {rmediately so”
that we may find out our correct posi‘tion in the seniority
liste )
THANK ¢8
Dateds :~ 8. 3§ «‘f'/‘ Yours Faithfully
D eEg e GRRC wemegiess T S
U oe TR fToE
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Cffice of the, Dy, Controller of Stores,
F.Railway, 4Alambagh/Lucknow,

Office order No.E/-6 Dateds /o -1-1989

The following arrangements are ordered w.e.from 26,12,'88.
The mrrangngnts are provisioml snd subject to Court

4. decision, They have opted for promotion in ministerial
gide,

> l. Shri Ram Gulam Yadav, Sr., Clerk who was allowed seniority
vide 0ffice Order No.BE/16 Dated: 21.1.'88, is appointed
to officiate as Hd. Clerk on pay RS.1,380/— + R8¢60/=(0.P)
= R6.1,440/- P.M. in Scale R8¢140N-2300(RP).

2. 8/shri Kawta Prasad (SC), A.K. Adhicary (S.C.), anil Kumar,
I, (s.”.) and J,C, Soren(S.T.) Sr.Clerks are appointed to
officiate as HdsClerk on pay Rs.l,400/~- P.M, in Scale
K84.1400-2500(RP) .

3¢ Shri Rajesh Pratap Singh, Smt, Nasregg Khan and shri (f ;
Vidya Prakash Dixit, Graduate Clerke,gappninted prior '
to 22-8-'88 are appointed to officiate as Hd.Clerks on
pay Rs.1,400/- P.M. in Scale Rs,1,400-2500( RP) «

-~
e \

s .
ty \

for Dy. Controller of Stores, :

kit N.Rly. “lambagh/LUCknow-;){, /
v

Copy to the following :- A\

l. The S.A.O.iw +NeRlye Alambagh & Charbagh,Lucknow,
. 2. The H,C,/Bllls, Alambagh,Lucknows.

3« The pParties Concerned,

4. Section Incharges Concerned.

[N B J

Ra:.13/1/89

ekl

.




. .')\\H\f ((J/\x}’,yl/v\/( ﬂf“mh}‘hs«}*ﬁtﬁ)e T\%lbu/y\ of /‘(((/’(,Z(c\. k(,k[,(,‘ /((t(//’{/.m

it Klunas (ondey iy S0 ¥~ st G
) (, Y\ D) :&2;’&:(4; fieas — "fff’fh'@»fs &,}5
) (,v’\ w 5, 3' I N J)(/ A, T oex ——— — 7 - ”W I//(]J,(jf ‘

floan: 8

sourthern Railway,

Officc of the
Dy+C.0,8./aMV

0/ord>r No. B/ Z{ é

Dated: 014341989

e following arrangements arc ordered w,c.fe 0143489, The arrange-
zedts are provisional and subject to Court decision, They have

opted for promotion in Ministerial side.
A

1e S/ihri_s_unil Kuu;ar Gaaturvodi{ Sr, Clerk ﬁTD/CNB, Abhail Kumar (6
Srivastava rijesh Sin a dra a
Lal Ji Tr ip'a’g\i Jan Radh%y’ bl“hgrnamc,hasnr. Cifgr 6 , Avaiﬁ:nb:aas& <'éﬂrendm”
appointed to 0fficiate as Hd. Clerk on pay k. 1400/~ peme in
scale Rse 1400-2300 (RPS). -

. N

S

2. shri Gur Bachan Singh, Sr. Clerk T,P,P./AMV is appointed to
officiate as Hd, Clerk on pay Rse 144¢m & 40/- (OP) = 1480/-
Peme in sorle e 1400-23%00 (RPS)e

3 snhri S, Knrmaker, Sr, Clerk Diesel, Alamba is sppointed
) offieinté as Hd.'Cle;'k on pay Bse 11!70}- + %/— (OES) = 1520/«po.m,
{n ecn 1e Rs, 1400-2300 (RPS).

~

for Dy. ControlleTr of Stcres,

N.Rlye, Alambagh, L ucknow., , .o - ' -

%’;@/ g
‘08py .to the £ollowing for information :-

Y4° The- ScA;Q'(K)IMVg , _ \
*."2,'. The:AOOS/E-ID/‘GNB--QBG,_ASPS/TP?/.K&’{V - pd
3,Hd. Olerk Bills, Aldmbagh, Luokio
. 4, Hd, Olerk Leave & Pass/aMV,
- 5. 0¢Se (L), 0.5¢(G)y Srs DSK/GD « CRSo,
6o Parties concerned, R

L .

W
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coo
Th. f.llouving provisional arrangemeats are ordsred with affect
from thy dates u3 noted aga‘nst e:che
(1) »~ 2 ploysos who ware rzgularised as sea'or Clqrk wfg fo
- . , N ctyer No.961E/IIT/7/88
ﬁﬁn@°§é-bﬁ%8£méuO£8§ig§éggéngmgc%or Yag yco?}?ze oécér oo B/
350, dic 15011089 wus issued by this ofrice,are allowed s»nl
ray and appointad to off ciate as HdoClerk from back dates
mentroned againet each «s shown in the list though they have
beon promoted a. Head Clurk at later stageoe

(2)Tha voulor clerks (serviug Gradusces)are <lso allowed splo
pcy anc¢ promeoted from back dates as shown in the li.t though
. Lhey were promoted <o Head Clerks froml3.4.88 and afiar
' 7 h ip ioulback date ie d or ricgtiqn
! WaTres, The romo Lbac ate g L gguicricatiou
L ]'EWV of ogn%or C1Bre Aghoc‘prom%%eassang ®$ck.8§géing is Qi
N to seniority desputes
NCTZ:-~ |

"(1)Th: regainifig per sons regularised vicd para 2 of officoar
or¢ r NooE/ng dt 15011089 will be allowad proforma fixacion
/promotion af ter wards on raeguierisation of few saniors whose

Cis2 13 unde~ -2fereace with HAcQrsoOfiics as thase posts

are £ill:d b, uircctly rocruic:d scniro clz:rks and otharso

siocaal and subj et to diue gion
in court casese
Sy N« ‘\--C
""Z‘QQ
For Dyo.Co.troller of Sto es
vhalzmba gh/Lucknow.
Copy to:The fallow we for ‘nform-tion & n/act oa ples eo
(1)Y_.o(wy/ R/ . MV&CB,
T(2) D0/ uByauCi/MGe, 1D/ CiB,, ASP|TPP
(?)HC/Bilis,/aMV/CBo
(4)Br.S cy.NRMU/ URMU/&MV,
v (8)P-riics coucornede

(2) ubove promotions arc provz

’

TR

PoanDsY
"2-9‘\) <

Niehd My

/



A S

1) MoDoPal

2) Wemovdmuaw
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1) EoToTiwarl

HoCo

HoCo

HoC

4y SoKowrlwaistawa HoC

5) 0,5.V2 rnma

A3 sudh’r Kunar

.Nv CoonLH?mﬂd

HeCo

HeCo

-y E—_ e wme  wpes e
=

EX3 so.“vw.w .

Lclo86
1.4086
104087
1488
1304088
1-~4-89
HcHOomm
101086
105086
165087
13.40.88
1-4--89

1010085
1:12.85
H.( Homm

11286
1412.87
1304088
104,89

WQPOCWm
HHHDmm
110,86
1410087
1304088
104089
8410085
HnHomm
1010086
1510087
11304088
10.4.89

1.10.85
1012,85
HOHomm

1lv12086
1651287
1704088
1+4.89

810685
1lc1le86

1o ._.O oxm
H.wHO DMW.‘Q
Lo R8

PREEVIEVAR®

—t"

e— —— -

38D/~

1220/~
1260/~
1290/~
1320/~
14060/ -
7440/ =
350/ -

1230/~
1260/ ~
1290/~
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In the Central Adrinistrative Tribunal,

Cireiit Rench, Lucitinw,

0.4, Yo, 147 of 1890C (L)

Sachchida Yand and others eoees ApDlicents

Tersus

Union of India and others seees Regpcadents.

Fixed For 18.9.90

SHORT COZITHBR REPLY CI BR.LF CF RISPOIDTIVS Ce 1 -3

I, Rajiv Chandra, wor'ting as Devuly Chief
Hechanical Engineer (), Carriaze and ''agon Sho-s,
Northern Railway, Alambegh, Luc'now, do hereby

solemnly affirm and state as unders-

1. That the gpp¥tean: official above-nanmed
1s respondent Yo, 2, himself, as such he
is fully conversant with the facts and
circumstances of the anplicant's case and
has been autihorised hy the other resnondents

to file this Short Counter Reply on their

/
_Z//,h,///behalf also,
a gE* ’4‘“‘4}”., . S::M— f_»‘J
R I R TR e
SR R N AP T

Contd. L ] .2




»t

3.

4,

56

-2 -

That the answering respondent are filing
thtg Short Counter Reply vhich in the
opinion of the ansvwering respondent would

be sufficient for disposing of this case.

That the answering respondent—crave
leave of this Hon'ble Tribunal to point
out that all the applicants vwho have

filed this original application are

over aged and the necessary papers were

)

—_—

sent to the cbmpetent authority for

their age relaxation,

That as per directions of the Hon'ble

Supreme Court the comnetent authority

et s e

duly accorded his anproval to the
y accorded his approval to ti

ﬂ;élaxation in upper age limit beyond

the age of 28 years of the arplicant who

were found qualified in the said

selection.

—

That all the above process and due
—_———— — - _—— T e

to adminigtrative reasons the relaxation

—

in the upper arve limit in resnect of the

c——— —_—

ahplicanté took sometime which was not

—

deligérate or iﬁtentionalg

e —r———

e ——

That 1t 1s, however, clarified that the

regular apﬁaintments of the applicants and

70 n, AT, Ty | Contdee.eese3



BN

all other candidates will be made on the

basis of the said panel and thelr S@QiOxltj

r—

poslt1on will be determiqed on the o sic

FE P — _

of their seniority posit ‘on in tie said

panel and not on the bcsis of the daze

of their Joiﬁing duties.

e — ——
JRESSS

7 That in case of the upplicants also,

—

w irrespective of the date of their joining

duty their seniority be made and given

———

trictly as per their merit position in

o e,

he said panel,
o

Lucknow, /(v//,

Dateds |B-9-90 & Eﬁ,-rf,_

VERIFICAZIOHN

I, the official above named do hereby
verify that the contents of para 1 of this short
counter reply is true to my personal knowledge
and thos of paras 2 to 2# of this ghort counter
reply are believed by me to be true on the basis
of records and legal advice.

4
Lucknow,

Dateds 18-5-9¢
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IN THE EENTRAL ADMINISTRATIVE TRIBUMAL

LUCKNOW BENCH , LUCKNDW

Bisc. Application No., 3|0 of 1990 (l:)
In Re?
0. A, No, [Lﬂ of 1990 (L)

Sachidanand & others e ®s923000 0 Applicants

Union of India & others ;ncooooooo-.o Respondents

Versus

Mpplication under Rule 4(5)(a) of
the Central Administrative Tribunal
Procedure Rules, 1987,

The gpplicants most respectfully beg to subnmit

as under ¢~

1.

2,

w

r

R Az

That the above application is directed agd nst
the exclusion of the applicants from the appoint-
ments made from the panesl of 149 temporary
khalasis in grade R.750-98p (RRS) declared on
2.2,1990 while persons junior to them in the

said panesl havs been given appointments in
contravention of the order of the Hon'hle

Supreme Court dated 8,9,1988 and of this Hon'ble
Tribunal dated 27.9,1989 in 0.A. No.84 of 1989,

That for the facts and circumstancas stated in

the above gnplication and the nature of relief
Prayed for therein, the applicants have a common
cause of action and common interest in the subject
matter of ths above appiiCation. They may,
therefore, be permitted to join together and

file a singls application on g4 singls application

fee,.
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WHEREFORE it is most respectfully prayed
that this Hon'ble Tribunal may be plsased to permit
the applicants to join together and file a singls

application,

Verification

I, Sachidanand, son of Sri Sunder Sharma,
rgsident of
do hereby verify that the contents of paras 1 and 2
are true to my personal knowladge and belief and I

have not suppressed any material facts,

Date ¢ April  ,1990, "2z 3t

Sig. of the applicant
Plade ¢ Luoknou, PR ©

(ot arn—



